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1, Br.M.S.Nagaraja,
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* Sujatha Complex,
Second Floor,
Ist Cross,
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Bangalore-Q.
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2. The Deputy Director, _
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Bangalore-560 001,
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High Court: 81dg,Bangalore—1
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$UBJECT:- Foruardznn of copies Bf the Orders- passed by
- the Central AdminiStrative Tribunal Bangalore.
-XX X -

_ Please find enclosad hereuith g copy of the
cRDER/smv GRDER/INTER IM ORDER/, Passed by this Tribunal
in the above. mentioned epplication(s) on )
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Shri Justice P. K. Shyamasmdar cee Vioe-(:haiman
Shn V. Ramakrishnan . Member [A]
sri K.R. Srmivasan,
Aged 55 years, -

Son of late Sri K.R. Rajagopalan,
A—1 P&T Quarters,

Bangalore—SGO 038. _ .+« Applicant
 [By Advocate Dr. M.S. Nagaraja]
V.

1. The Deputy Director,
. Postal Department[Accounts]
GPO Complex,
Bangalore-1.

2. The Deputy Director General,
Postal Accounts,
Dak Bhavan, New Delhi,

3., Union of India represented by _
Secretary to Government of India, -
~ Ministry of Commmnications, ‘ ‘
Dak Bhavan, New Delhi. " «es Respondents

[By Advocate Shri ‘G. Shanthappa ... Standing counselj

Shri V. Ramakrishnan, Member [A]

ORDER

The greivance of the applicant is that he is drawing less
pay at the ‘level of Aooounts foicér as ccmpared to his junior
Narayana. This situation ‘has‘varisen‘ on account fof‘ th‘eb following
facté: , _ | ' | - |

[i] Shri Narayana who is admittedly his" junior was
granted advance  increments due to his passing the Revenue

Audit examination in November 1974 whereas the applicant
could not come out successful even though he had appeared




in the examination; and .

[ii]) Shri Narayana passed through the intermediary
stage of Assistant Accounts Officer which stage was created
subsequently whereas the applicant was promoted directly
from the level of Section Officer to Accounts Officer.
Shri Narayana, . therefore, got the benefit of pay fixation
on promotion both at the time of his appointment as AAO
andsubsequentlyasAOwhmhwasnotthecaseinrespect
of the alpplica.nto

2. When the matter had come up before us in January 1993 we
had directed the Department to dispose off the representation
of the applicant which was forwarded to the apprdpriate authority
by his immediate Superior. The Deputy Director [Accounts] of
the Department of Posts has, however, rejected the representation
on the ground that the higher pay enjoyed by Shri Narayana was
on account of passing the Revenue Audit examination and as such
the -applicant cannot seek stepping up of pay to the level of
Sri Narayana. |

3. Dr. M.S. Négaraja_, the learned counsel for the applicant,
submits that the applicant could not get subsequent opportunities
for taking .th_e Revenue Audit examination for the reason that
he got allotted to the Accounts Wing of the Department and the
revenue ‘audit examination could be taken up by only those .who
were allotted to the Audit Wing. He, however, admits that the
applicant appeared but could not come out successful in the examl

nation in November 1974. As regards the other contentlon ansing
on account of the subsequent creation of an intermediary level
of A there is a Memorandum dated 26.11.1990 of the department
which ;eeks to remove the anomaly ar'-'Lsing fram such a-'situation ~
of a senior getting less pay than the Jumor. However, we find

fram para 2[iii] of the Merrorandum that one of the ‘conditions
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for the senior to get 'f:he beneflt of stepping up of pay is as

-~ "2[iii] The Junior person should not have drawn more
pay than the Senior by virtue of fixation of pay under normal .
rules or any advance increment[s] granted to him in the
lower post and the anomaly should be directly as a result
-of the Junior person holding the intermedlary post at the
time of his pramotion to the higher gra

Narayana who is the junior has admittedly been drawmg more pay

than the applicant by virtue of grant of advance increments in

lower pest of Sectieh Officer on account .-of his passing the

‘Revenue Audit -mmirxetim where the_ applicant could not come

out successful. The applicant, therefore, does not fulfil .the
condition No.iii of para 2 Of the memorandum dated 26. 11.1990
and has not been extended the beneflt of steppmg'z’of pay. We
find that the department has acted according to the instructions
and we see no reason )to interfere with their decision. According-

ly this .application fails and is dismissed with no order as to

~ costs.
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